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‘ (b) Whethf:r it is a fact that the
fat content i the milk gupplied at
present is lesg than that op the milk
supplied a few months ago; and

(c) what is the percentage of the
fat content normally found i cow's
milk, goat’s and buffalo’s milk sepa-
rately?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (RAO BIRENDRA SINGH):
(a) The fat content of toned milk is
3 to 3.1 per cent and that of double
toned milk is 1.5 to 1.6 per cent

(b) No, Sir.

(¢) The fat content normally found
in cow’s milk is 3.0 to 4.0 per cent
in buffalo’s milk 5.0 to 6.0 per cent,
and in goat’s milk 3.0 to 3.5 per cent.

Granting of Pesticides Registration to
New Units by the Central Insecticides
Board

%249, SHRIMATI MARGATHAM
CHANDRASEKHAR:

SHRIMATI PRATIBHA
SINGH:

SHRIMAT[ SUSHILA SHAN.
KAR ADIVAREKAR:

‘Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether it ig a fact that the re-
gistration committee of the Central
Insecticides Board is not granting pes-
ticides registration {0 new ynits which
are comng up from the Central Noti-
fied Backward Districts on the plea
that toxocological dates are not avail-
able with the new units even though
they are prepared to become the mem-
bers of the pool who are collecting
toxocological data of various pesti-
cides;

(b) whether it is also a fact that
the units already registered have
been granted permission for formu-
lations after becoming members of
the Research Pool who are collectin,
toxocological dates; ‘

(c) what are the reasong for which
‘new unitg have nhot be engranted re-
gistration certificate; and
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(d) what steps Government have
taken or propose to take to register

new units?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (RAO BIRENDRA SINGH):
(a) The Registration Committee is
not granting registration to any ap-
plicant regardlesg of the location of
his unit if hig application has beea
received on or after the 1st March,
1979 and if the application ig not
supported by relevant data.

(b) After the 1st March, 1979, ne
unit has been granted permission for
formulation only on the ground that
it hag become member of the Research
Pool. .

(¢) and (d) The registration Com-
mittee has been advised by the Mi-
nistry of Petroleum and Chemicals
that since the capacity already in-
stalleg in respect of formulation unite
is in excesg of the requirements neo
application for new units should be
registered unless the application is
backed by a programme of manu-
facture of basic technical grade ma-
terial. The question of relaxation of
this ban is separately under conside-
ration of the Government,

Procurement of Rigs
*250. SHRIMAT AZIZA TMAM;
DR. LOKESH CHANDRA.:

SHRI BISHAMBHAR NATH
PANDE:

Will the Ministey of WORKS AND
HOUSING be pleased to state what
is the progress so far made in the
procurement of rigs from mnatiomal
ang international sources to provide
drinking water to villages?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
Normally, the State Governments are
responsible for the procurement of
rigs, except those procured through
the UNICEF Programme of Assist-
ance. However, in the context of the
drought situation in the States of
Bihar, Madhya Pradesh, Orissa. Ra-
jasthan, Uttar Pradesh and West Ben=
gal, efforts were made by the Central
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®avernment to mobilise|procure rige
for use in harq rock areas from
various sources to be made available
to these States. A statement showing
the position in thig behalf is laid om
#he Table of the Sabha. [See Ap-
- pendix CVIX, Annexure No, 811.

Development Work in West Bengal

*251. SHRI SANGDOPAL LAP-
CHA: Will the Ministey of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that the
Calcutta Metropolitan Development
Authority has appraised the- Central
Government that due to non-availabi-
lity of steel, cement, bitumen and
wagong, the development workg in
. West Bengal haVe been geriously affec.
.- ted;

(b) it so, what are the details in
this regard; and

(c) what steps Government have

taken to remedy the gituation?

THE MINISTER OF WORKS AND

HOUSING (SHRI P. C. SETHI):
(a) Yes, Sir.
(b) The Calcutta Metropolitan

Development Authority has reported
that due to shortage of these com-
modities works have been affected
under all sectors particularly Water
Supply, Sewerage and Drainage,
Traffic and Transportation, and Slum
Improvement.

(¢) The matter was taken up with
- the Ministries concerned, who looked

into the CMDA’s requirements and
met the shortages to the extent pos-
sible keeping in view the over-all re-
quirements of such materials in the
sountry.

Selection Grage Teachery in Delhi

*252. SHRI BHAGAT RAM MAN-
MAR: Will the Ministey of EDUCA-
- TION be pleased to state.

(2) the number of posts of selection

" grade teachers sanctioned by the Delhi

_Adrmmstratmn for the aided wehools of
Dalhi during the year 1971;

[RAJYA SABHA |

'
i
I
!

3

te Questions

344

(b) the numbey of assistant teachers
who were actually granted the benefit
of gelection grade im each guch school:
and ’

(c) the number of eligible assistant
teachersg in each of such schoolg who-
have not so far been granted the bene-
fit of selection grade and the reasons
therefor? ‘

THE MINISTER OF EDUCATION.
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The Delhi Administration gamc-
tioneqd 787 Selection Grade posts for
teachers of schools aided by Delhi
Administration during 197i. Out of
these 176 posts were for Assistant

© Teachers of aided schools. The Muni-

cipal Corporation of Delhi sanctioned’
44 Selection Grade posts for Assist-
ant Teachers of schools aided by iae
Corporation durimg 1971

(b) In schools alded by Delhi Ad-
ministration 169 Assistamt Teachers:
were actually granted the Selectiom
Grades. The Municipal Corporatiox
granted Selection Grades to 3§
Assigtant Teachers im schools a1ded by
the Corporation.

(c) 7 Agsistant Teachers in achools
aided by Delhi Administration and

6 Assistant Teachers in schools aided

by the Municipal Corporation have
not been granted Selection Grades se
far. The reasons for the same are as
uader: —

(i) Non-Implementation of Selee-
tion Grade orders by the manage-
ments.

(i) Non-existence of validly
constituted Managing Committee.

(iii) Delay ia finalisation of
inter-sg seniority due o litigatiom
vending in the Courts. : *

Wty @Y ¥ g ww }
*253. it wredll wgw faww ¢
#47 frmtor wilx grmw @@t oz =0
wpar X fy o
(%) wrdror st § aafeq ¥ one
Y v gg fafaw wuwai & sfs




